plic t md Mr. S K O]ha, Ld. ‘Standmg Counsel for the
| ays, on whum a copy of this O A. has already been
’ served

: The Apphcant has approached this 'bunal
undezt Scctwn 19 Qf the Administrative Tnbun S Act
1985 thhthe followmg prayers

“(1) To. quash the Charge  sheet dated
“?ff" ~20.12.1995 under Annexure-A/1.
(i) To quash the report of the 10| dated
ki - 22.12.1999 under Annexure-A/4 and the
Eh order of punishment dated 01.12.2006
B under Annexure-A/9.
(iv) To direct the Respondents to reinstate

retrospectxvely forthwith;

?.‘ AJ 19 15 pcndmg with the Divisional Rélway
(Respondent No.2). Without expressing

od of 4& duys from the date of teceipt of this order.
i The O.A.is dxsposed of accordmgly &

1

Heard Mr. D.Mohanty, Ld. Counsel|for the

 service and financial benefits

It is seen that the Appeal Petition| vide



‘Send copies of this order, along with O.A., to
nis and free copies of this order be gﬁven to

Ll




